HH-HEIT—53 I FFHR—THoTHoYlo / Uelo

Seclo / Tlotlo—91 / 2014—16

AN ¢ URE VS BT X

HERT e, ITT AT

SR T3S @R EWT R

STHTYIOT
femh uRfre

HA[-3, EUS (P)
(SR w<er oo aved & f9ea®)
TS, HITAR, 16 HE, 2021
Bl 25, 1942 Wb HH]

faem= T afaarera
IR U

[T 204 / 9090 / HAGT / 24(F)-2021
TGS, 24 HRANI, 2021

gaiof

IR U A T ol e fawuer faRer e, 2021, S SR URY e
| & A 24 BRAY, 2021 & IUILE H GRIAMUT AT T, IR Uy<w fAem= |9r a1
gfshar qen drRi—wddared fEwTaet, 1958 @& W 126 @ I YAggRT UHIRIA fhar S
2 |

IR U Al Ug Aol grfed fawuer faror fadae, 2021

A gd Fol grfcd & f[Iwuer & MaReT iR S8 |RId a1 NI
HAHAT BT dld 2d § SU€E oA & forg

[EEpEY
MRA TR & d8wiRg ay # f=ferRaa ifefas = Sirar g —
3EgTI—1
URAD
1—(1) I AfSfm SR Uy @le ud faon wwufa fawuer fRawor fer |
rfrf, 2021 HET QT | faRaR iR uRm

(2) 3@ faR TRl IR U< T H BN |
(3) I% oI ¥ yHIRK By S @ e 9 Uged R |



2 IR TS IR oI, 16 HIE, 2021

gRMTT 2919 q% AeH | N IMufea 7 B, 39 rfdfrad #—

(@) "B BT Ao B S, 2013 (R v 18
| 2013) # ARG HFo & & R I g8 AfFferd €;

@) “fowuer § w9 A Ad B A BAT AT AMTHHT BT
Jorar fbdl ot uBbR, S 1 B, ¥ el R, g e, wRE
PRAT AT @RI IS T &I B AR © 3R WA Wl WS,
Yue 1 R o=y Wl 9 RIfed R erar R ar Bl e
UHR, ST A B G DR BRAT, JeRIHT BT, IMAT AT
anfe +f wAfwfera €;

(1) “afdd” BT ACHd ARIRYT WUs MfSfTH, 1897 (SrfEf e
10 9 1897) @I RT 3 &I SUERT (42) 3R WRAI TUE WfEdl, 1860
(arfrferer <iveT 45 9 1860) BT ORT 11 ¥ JATORWINT =fad & 2 @R
Wﬁﬂ’s’ﬂﬁﬂ%ﬁ?};

@) “fao FFfed” &1 aread fey = 9o a1 srae Wi (R
B AN Afafrd 2) ¥ & o el @fad ar G e ar gvern a1
PR B WIHERE A IFqD Dol AT FE=omel= 81, S fel o
I N W GHERIG 8, 91 S9N @ ORT 2 @ @ve (3) @ 3rfE
JATIRAINT Big Al qHd A1 BH A 8 N R 98 @il &1
g 3R it fafde afer &

(@) “wwfeq” ® IE 9ad, WRel, AR, 9, 9T, AP AT BT I
oo aRfAsior afferd 2 &R S9H &8 ardoi=e dar I (HieR
a9 rfSfE, 1988 H wem uRI) AR Wade anfe off wfafed €

@) "l T’ & aread fsdl O T a1 erard wHfed (R
DI 7 affera ®) & 8, o frfaRed & warfiari= a1 saa
PeoTred AT Aol 81—

(U) D5 WHR; AT

@) T WRER; AT
(™) ®IS I gIfreRor a1 R e ar
(@R) g fm ar fed o srfafm gRT a1 agee venfuq
erT, a1
(@ra) dr= MfSfTH, 2013 (IR dwar 18 |9 2013) &T
GRT 2 BT SULRT (45) H JATIRAINVT DI B,
() DS |, AN AT IuHA, o T WPR, 59 A
TRGRI ol H fRET gRT fafafde av
TR T8 P, 0 WHR Bl Ee, g A1 SUSH Bl 59 IUETS
% dF d9 9o fffde T8 ofl, 59 96 6 T Ao, agee a1 Sued
B goia: 91 T AT, 50 WRGR AT fEN 3 I WREHR gRT Ued

T WRIET BT W AT 5T IRBR gRT b w7 # IR P ARbR AT fhell
Y T WRBR g7 31w ¥ Susfag Aot grr =€t fbar oirem 2 |

795 RPH (Public and Private Property) (Sansadiya) 2021 Data 4¢



IR TS IR oI, 16 HIE, 2021

JETI—2
MR 3R STOREN BT YA

3—(1) S B N @t tear ol gwafed & @l a1 el &1 A @
UAT ST HRA B YA AT AT WA gRT 5 T Aredia]er & Ryar
o |wafed w@mh @1 qargafd & U ol e el R o fawfid s, 9
JARTTH & N TRET AT AT FHST SR, S U™ 31afY & BREN, Wi U
9§ T% B FHAT B, | AUAT V¥ JAM, AT U FAR U W B T BN 3R S
TP oG B dh 8 Dl 2, A AT SHI I TUSHII 81T |

(2) St SR (1) @ A far a1 BIg R, fhell oy afad a1 fod
oAl a1 faft ferfia e a1 ff afda S (@R Bafa & a9 8) @ o
3 ford B a8 U1 o fdd a1 oiewe, |wfd, fewd, WrifieRr, wewe, wfdd,
AfAFHAT AT PIs T ARNBNT erar vy 89 &wHA, ffag e a1 afe
A AR aafdd W U IR BT 99 dd QMY G STRATT, o9 dd b 98
T YOI 81 B <al & IRET SHG! STHGRNT A7 |gAfd & 997 far T o |

4—(1) Tve yfthar |far, 1973 (RS A 2 |9 1974) # srafdse foeft
I F B gI N [ JRHIRAT BT HRiUEd AfRg e /Yo smgad g9 i aH
$ I S99 Afd e wReR), R g1 a1 afd $1ka gs 81, @ gears &l
I Ma¥R USM PR @ UTA fhAl IRE BT UIHA dR AHAT © | YA
R UfF B9R TUJ A H¥ T8l BFN 3R U8 USH g Y ddb 8 Adhdl © |
U GRRIRT &1 01 4, fIwuor geM & foy Sua &R $9H Sl &1 SR |
UeHE ORIRT @1 g gfaerd oIy efoid dwafcd & W@l @ gfda] w@awy
TSN @I SRA SR AT gEr yfierd SRR, 99 AR B GATT [ 7 S a1
SRR |

(2) SUETE (1) & JTAR UMA TR BT WGF B & UL, SURIGT
Al &1 FRARYT I fhar SR QiR oy TR & 9wie § B gaT
RTELIRd el B SRAf |

(3) SUETE (1) & ATAR URMA GRIRT ST B4 & U¥ar AfYad Bl
dehTel TR & I Bx AT SR |

T3

JURTET BT I SR fraRer &= a1 ufshan

5—(1) T TR FRH &1 TR YT/ TR YT, TR AR BT el
ARPRY, M ARG HT oRIguTd /Fied, e taa @1 R g AR 3R
BIa dre / JAEifie f[A®Hr TeRoT &1 & GRS ARBR] qd] TRER §IRT
AR P13 AHRT / MRIERY u+—srae &l 3 o=l dle wwufed & fawuor
geH @ Iy ScRar vd daadsg 86 |

(2) BRI a1 el UIRIERY BT fawuoT &7 geM iR fawuer & qd faemm
Rerfa # f=ft @lw srerar fAoft Twfd @ a9 & fov ScrerY aafdd a1 &= &1
e SIRY AT BT | e UTd &je UR S aafdd A7 H#I+1 A= UshA | Udh
TCE B M@ & Hidx R Ife Fafed & SRM oyl omaR wfedr g &1 dr
24 g9¢ & IR 39 BT STguTe a7 & ford dcerdg B

795 RPH (Public and Private Property) (Sansadiya) 2021 Data 4¢

ICR e )
% fowur @
forg =@

STURTE BT
YA R
3R yfirer
T B
EAlNIG)

fawuor ge™
3R STURTEN
EaRC B GEIR]
B IS B



4 IR TS IR oI, 16 HIE, 2021
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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 216/XC-S-1-21-20S8-2021
Dated Lucknow, March 16, 2021
NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Lok Evam Niji
Sampatti Viroopan Vidheyak, 2021" introduced in the Uttar Pradesh Legislative Assembly on February
24,2021.

THE UTTAR PRADESH PREVENTION OF DEFACEMENT OF PUBLIC AND
PRIVATE PROPERTY BILL, 2021

A
BILL

to provide, in the public interest, for the prevention of defacement of public and
private property and for matters connected therewith or incidental thereto.

IT Is HEREBY enacted in the Seventy-second Year of the Republic of India as

follows:-
CHAPTER-1
PRELIMINARY
Short title, extent 1. (1) This Act shall be called the Uttar Pradesh Prevention of Defacement of
and Public and Private Property Act, 2021.
commencement
(2) It shall extend to the whole of the State of Uttar Pradesh.
(3) It shall come into force with effect from the date of its publication in the
Gazette.
Definitions 2. In this Act, unless the context otherwise requires:-

(a) "company" means and includes the company as defined in the
Companies Act, 2013(Act no. 18 of 2013);

(b) defacement" includes impairing or interfering with the appearance or
beauty, or damaging, disfiguring, spoiling or injuring or deteriorating in any
other way whatsoever, and also includes marking with ink, chalk, paint or any
other material or decoration, lettering, ornamentation, etc., produced by
stencil, or in any other way whatsoever;

(c) "person' means and includes the person as defined in sub-section 42
of section 3 of the General Clauses Act, 1897 (Act no. 10 of 1897) and section
11 of the Indian Penal Code, 1860 (Act no. 45 of 1860);

(d) "private property" means any property, whether movable or
immovable (including any machinery), which is owned by or in the
possession of, or under the control of an individual or organization or
institution or entity or belonging to any religion or trust, which is not a public
property as defined under clause (f) of section 2 of this Act, or firms over
which their owners have exclusive and absolute legal right.

(e) "property" includes any building, structure, wall, tree, fence, post or
any other construction or erection and also includes any public service
vehicles (as defined in the Motor Vehicles Act, 1988), road signages, etc;
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(f) "public property" means any property, whether movable or
immovable (including any machinery), which is owned by, or in the
possession of, or under the control of:-

(i) the Central Government; or

(ii) the State Government; or

(iii) any local authority or local bodies; or

(iv) any corporation or institution established by, or under a State Act;
or

(v) any company as defined in sub-section 45 of

section 2 of the Companies Act, 2013 (Act no. 18 of 2013);

(vi) any institution, concern or undertaking which the State

Government may, by notification in the Official Gazette, specify in this

behalf:

Provided that the State Government shall not specify any institution, concern
or undertaking under this sub-clause unless such institution, concern or undertaking is
financed wholly or substantially by funds provided directly or indirectly by the State
Government or by any other State's Government, or partly by the State Government
and partly by the Central Government, or partly by the Central Government and partly
by any other State's Government.

CHAPTER-2
PENALTY AND COMPOUNDING OF OFFENCES

3. (1) Whoever defaces any public or private property without prior
permission of owner, except for the purpose of indicating the name and address of the
owner or occupier of such property or beautification carried out by local self
Government shall be deemed to have committed an offence under this Act which shall
be punishable with imprisonment for a term which may extend to one year or with
fine not less than five thousand rupees which may extend to one lakh rupees, or with
both.

(2) Where any offence committed under sub-section (1), is for the benefit of
some other person or a company or a body corporate or an association of persons
(whether incorporated or not), then such other person or President, Chairman,
Director, Partner, Manager, Secretary, Agent or any other officer or person concerned
with the management of such company, body corporate or association of persons, as
the case may be, shall also be deemed to be guilty of such offence, unless he proves
that the offence was committed without his knowledge or consent.

4. (1) Notwithstanding anything contained in the Code of Criminal Procedure,
1973 (Act no. 2 of 1974), the Executive Magistrate/Police Commissioner of
competent jurisdiction may compound any offence under this Act after giving proper
opportunity of hearing to any person or authority to whom the loss or damage has
been caused. Compounding amount shall not be less than five thousand rupees and it
may extend to one lakh rupees. In calculation of the compounding amount, the
amount incurred for removal of defacement shall be added in it. Fifty percent of the
compounding amount shall be given to owner of the damaged property as
compensation, and the rest fifty percent will be deposited in relevant fund of the State
Government.

(2) After payment of the compounding amount in accordance with sub-clause
(1), the above matter will be disposed of immediately and no information will be
registered regarding non cognizable offence.

(3) The accused shall be discharged immediately from the charges after
depositing the compounding amount in accordance with the sub-clause (1).

795 RPH (Public and Private Property) (Sansadiya) 2021 Data 4¢

Penalty for
defacement of
public property

Power to
compound
offences and

grant
compensation



8 IR TS IR oI, 16 HIE, 2021

CHAPTER-3
PROCEDURE OF INVESTIGATION AND TRIAL OF OFFENCES

Power to remove 5. (1) The Municipal Commissioner of Municipal Corporation/ Executive
defacement and Officer of Nagar Palika, Nagar Panchayat, Lekhpal/Secretary of Gram Panchayat,
;nf:;tcleg:“e(t’: of Apar Mukhya Adhikari (AMA) of Zila Panchayat and Chief Executive Officer (CEO)
T of Cantonment Board/Industrial Development Authority or any other
Officer/Authority notified by the Government shall be responsible and duty-bound to

remove defacement from any public property in their respective areas.

(2) The Officers or an Authority shall issue notice to the person or company
responsible to remove the defacement and restore the public or private property to the
condition before defacement. The person or company on receiving the notice shall be
duty-bound to comply with the direction within a period of one week in normal course
and within 24 hours if Model Code of Conduct is in force during elections.

(3) Where the person or company fails to restore the public or private
property within the period specified in sub-section (2) after receiving the notice then
the concerned Officer or Authority shall have to remove the defacement and restore
the public or private property to the condition before defacement and realize the
expenses incurred for removal of any defacement from the person or persons or
company responsible for such defacement. If the incurred amount is not deposited, it
should be recovered as an arrear of land revenue.

(4) The Police Officer investigating the offence under the Act or any other
Officer authorized to remove defacement of property can seize any article which is
used in the defacement of property.

(5) The Officer-in-Charge of the concerned police station of the area shall
provide police help to Officers authorized to remove defacement of property
whenever required for removal of defacement.

Procedure of trial 6. (1) Where the person or persons or company who caused defacement is not
ready for compounding of the offence, any offence under this Act shall be tried by the
Court of Judicial Magistrate First Class.

(2) An offence punishable under this Act shall be non-cognizable and
bailable.

(3) The offences under this Act shall be tried in a summary way and the
provisions of sections 262 to 265 of the Code of Criminal Procedure, 1973 shall, as far
as may, be applied to such trial.

(4) Where there is no provision under this Act, provisions of the Code of
Criminal Procedure, 1973 shall apply.

(5) The Court shall, while passing the judgment, order the whole or any part
of the fine recovered, to be reimbursed to the property owner for the loss incurred to
property, expenses incurred to remove the defacement and expenses incurred to
restore the public or private property to the condition before defacement.

(6) Compensation to the owner of damaged property may be awarded in
accordance with the provisions of Code of Criminal Procedure, 1973 from the fine

imposed.
Act to override 7. The provisions of this Act shall have effect notwithstanding anything to the
other laws contrary contained in any other law of the State of Uttar Pradesh for the time being in
force.
Power to make 8. The State Government may, be notification in the Gazette, make rules to
rules

carry out the provisions of this Act.
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9. (1) If any difficulty arises in giving effect to the provisions of this Act, the Power to remove
State Government may, by a general or a special order published in the Gazette, make ~diiculties
such provisions not inconsistent with the provisions of this Act, as may appear to it to
be necessary for removing the said difficulty:

Provided that no such order under this section shall be made after the expiry
of a period of two years from the date of commencement of this Act.

(2) Every order made under sub section (1) shall be laid, as soon as may be,
after it is made, before each House of the State Legislature.

STATEMENT OF OBJECTS AND REASONS

The distortion of public property and private property on the invocation of political processions,
illegal demonstrations, strikes, shutdown and agitation in the State is done by the people participating in
the aforesaid activities It has been noticed that public property is defaced by pasting pamphlets/posters or
writing/marking with ink/paint or chalk. Houses, walls, fences and other structures of private properties
are also defaced during such activities. Such defacement spoils the public view and beauty of properties
and creates a bad image of the State in the minds of citizens and tourists/visitors. It also compels the
helpless owners of buildings/properties to either tolerate this type of hideousity or remove such
disfigurement or re-paint the property at their own cost.

In view of the above, it has been decided to enact a law to put a check on activities which cause
defacement of public and private property, to maintain the beauty of towns and cities in the State and to
protect the interests of the public at large.

The Uttar Pradesh Prevention of Defacement of Public and Private Property Bill, 2021 is

introduced accordingly.

YOGI ADITYANATH,
Mukhya Mantri.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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